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JOINT COMMITTEE REPORT  

IN THE MATTER OF ORIGINAL APPLICATION NO. 524/2025  

TITLED 

ANUGHRA NARAYAN SINGH VERSUS STATE OF UTTAR PRADESH & ORS.  

1. Background: 

Hon’ble NGT, Principal Bench, New Delhi was pleased to pass the order dated 

30.01.2026 in the matter Original Application No. 524 of 20256 titled Anughra Narayan 

Singh Versus State of Uttar Pradesh & Ors.  and direct to will visit the site, ascertain the 

compliance of the environmental norms by Respondent No. 5 and the conditions of CTO 

and EC, if granted, and submit the report before the Tribunal within 8 weeks. 

Relevant para of the Hon’ble NGT order is as below: - 

6. Having regard to the seriousness of the allegation made by the Applicant, we also deem 

it proper to form a Joint Committee comprising of the representatives of the Member 

Secretary, CPCB, R.O., MoEF&CC, Lucknow and the District Magistrate, Deoria. The 

District Magistrate, Deoria will act as nodal agency in this Joint Committee. The Joint 

Committee will visit the site, ascertain the compliance of the environmental norms by 

Respondent No. 5 and the conditions of CTO and EC, if granted, and submit the report 

before the Tribunal within 8 weeks.  

7. List on 19.01.2026.  

8. Let a copy of this order be forwarded to the Member Secretary, CPCB, R.O., 

MoEF&CC, Lucknow and the District Magistrate, Deoria for compliance. 

 (A copy of the order of Hon’ble NGT is annexed as Annexure No 1) 

In compliance with said order, the following officials were nominated from the concerned 

Department: 

a. Shri Harishankar Lal, SDM-Rudrapur, Deoria, is representative of 

District Magistrate (DM), Deoria. 

b. Shri.  Sandeep Roy, Scientist ‘E’, representative of CPCB, RD, Lucknow  

c. Dr. A.K. Gupta, Scientist ‘E’, MoEF&CC, RO, Lucknow. 
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The following official(s) were also present during the site visit: 

d.  Shri Ram Karan,  Regional Office, UPPCB, Gorakhpur 

e.  Shri Anil Kumar Bharti,  District Excise Officer, Deoria 

 

• NGT order (Copy of the Hon’ble NGT order is enclosed as Annexure I) 

• Minute of DM officer order (Copy of the DM office order is enclosed as 

Annexure II) 

 

2. Inspection of Joint Committee:  

2.1. Various statutory permissions/Approval 

• Joint committee inspected the project site, and all around the site on 

20.3.2025, a detailed interaction was also done with the available project 

officers.  

• As per the available records, project land allotment has been done by U.P. 

State Industrial Development Corporation Ltd ref. no. 

SER20200829/1000/617/7135/SIDC-IA/Deoria dated 16.10.2020. (Copy 

of the land allotment letter is enclosed as Annexure III). The total 

land area of the project is   10.62 hectares, 26.182 acres  

• Project, namely. Forever Distillery has obtained Environmental Clearance 

from the State Level Environment Impact Assessment Authority, Uttar 

Pradesh, with reference no. 38/Parya/SEIAA/5948/2020, dated May 31st, 

2021, for the setting of the Establishment of New Molasses / Cane Juice / 

Grain-Based Distillery having Capacity: 100 KLD along with 4.5 MW. (Copy 

of the EC letter is enclosed as Annexure IV) 

• Local administration conducted public hearing on dated  26.2.2021(Copy of 

the public hearing commitment is enclosed as Annexure V) 

• Consent to Establish under the provisions of Air and water has already been 

obtained for the project, vide Ref No.133465/UPPCB/Gorakhpur 

(UPPCBRO)/CTE/DEORIA/2021, dated 10/09/2021. (Copy of the CTE 

is enclosed as Annexure VI) 

• Industry started operating in September 2022. Accordingly, obtained consent 

to operate (CTO) by UPPCB vide letter no. 164110 /UPPCB /Gorakhpur 
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(UPPCBRO) / CTO / both / DEORIA / 2022 dated 16.09.2022. (Copy of 

the CTO is enclosed as Annexure VII) 

• PAs have obtained Consent to Establish (CTE) vide letter no. 

210117/UPPCB/ Gorakhpur /UPPCB RO) CTE Deoria /2024 dated 10-05-

2024, which is valid from 07-05-2024 to 31-12-2028. Copy of the CTE is 

enclosed as Annexure VIII) 

• PAs have obtained Consent to Operate (CTO) vide letter no. 

228753/UPPCB/Gorakhpur/UPPCB RO) CTO both/ Deoria/2024 dated 

26-12-2024, which is valid from to 01-01-2025 to 31-12-2029. Copy of the 

CTO is enclosed as Annexure IX) 

• PAs have obtained Consent to Operate (CTO) vide letter no. 

258458/UPPCB/Gorakhpur/UPPCB RO) CTO both/ Deoria/2025 dated 

27-01-2026, which is valid from to 01-01-2026 to 31-07-2030. Copy of the 

CTO is enclosed as Annexure X) 

• Public hearing for the expansion project was held on dated 27.05.2024. (Copy 

of the public hearing commitment is enclosed as Annexure XI) 

• State Environment Impact Assessment Authority(SEIAA) Uttar Pradesh 

accorded expansion of Existing Distillery from 100 KLD 

(Molasses/Syrup/Grain Based) to 200 KLD through addition of 100 KLD 

(Grain Based) Distillery Plant. Expansion of Co-Gen Power Plant from 4.5 

MW to 9.0 MW vide EC identification no. EC24B2504UP5409085N (File 

No: 9124-8680) dated 21.09.2024. (Copy of the expansion EC is 

enclosed as Annexure XII) 

• The industry has two bore wells for which valid permissions have been 

obtained from the Uttar Pradesh Ground Water Department 

(UPGWD)(Namami Gange & Rural Water Supply water department)     vide 

NOC Certificate no. NOC044993, NOC018748, which is valid from 

21.06.2021 to 20.06.2026. (Copy of the groundwater NOC is annexed 

as Annexure XIII) 

• The industry has obtained Fire NOC vide 

UPFS/2025/179976/DER/Deoria/1656/CFO dated 17.02.2026, which is 

valid from 23.02.2026 to 22.02.2029. (Copy of the fire NOC is annexed 

as Annexure XIV) 

• The industry have obtained Hazardous vide letter no. 

28231/UPPCB/Gorakhpur/UPPCBRO) HWM/Deoria/2025 dated 04-
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08-2025, which is valid up to 31.12.2029. (Copy of the hazardous 

waste authorization is annexed as Annexure XV). Accordingly, the 

industry have agreement with Bharat Oil & waste vide letter no. IN-

UP72048916525729W dated 06.06.2024. 

• The industry has obtained Uttar Pradesh Boiler Inspection Department 

Certificate for use of Boiler Registry no. UP-8863 dated 26.06.2025. 

(Copy of the boiler safety is annexed as Annexure XVI) 

• The industry has obtained Public Liability Industrial Insurance vide letter 

policy no. 2290200947, Policy period 08.05.2025 to 07.05.2026. (Copy 

of the PLI is annexed as Annexure XVII) 

• The industry has obtained PESO vide letter no. P/HQ/UP/15/5128 

(P4865568) dated 02.09.2022. (Copy of the PESO is annexed as 

Annexure XVIII) 

 

   2.2 Major EC and CTO Compliances:  

• It has been found that the project has not uploaded the EC and the six-monthly 

compliance report on the company website, i.e., 

https://foreverdistillery.com/ 

• It has been found that the project has not constituted an Environmental 

Management Cell (EMC) at the project level with a qualified officer.  

•  It has been found that none of the employees are using the required personal 

protective equipment (PPEs) during joint committee inspections.     

• Joint committee observed that this project has not developed three tier green 

belt within the project. Only a small patch of green belt in left side of the 

project area/close to STP, left side of the boundary wall.  

• The coal and bagasse storage yard was found to be inadequate, with significant 

quantities of both materials stored in open areas. During windy or summer 

conditions, this may result in fugitive emissions in the vicinity. Furthermore, 

proper garland drains have not been constructed near the coal and rice husk 

storage areas to manage surface run-off during the monsoon season. Currently, 

only a single drain exists near the coal storage area, and it was found to be 

choked 

• Joint committee observed that this project does not deploy a truck-mounted 

water sprinkler for the control of dust emission.  
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• The industry has adopted a zero liquid discharge (ZLD) system by installing a 

multi-effect evaporator (MEE) followed by a Condensate polishing unit (CPU) 

and RO.   

• One drain was found near the STP area, which seems to be handled and used 

for the storm water (rainwater).  

• The unit has not installed the Environmental Display board at/ near the main 

entrance of the industry, which is a violation of Hon’ble SC directions. 

• The industry has an MoU with M/s Bharat Oil & Waste Management Ltd. for 

the disposal of hazardous waste. During the visit, it was noted that no 

hazardous waste has been sent for disposal to date, as none has been generated 

• Industry-generated wastes, including plastic, glass, and construction and 

demolition (C&D) waste, were found stored in a scattered and disorganized 

manner across the site. (Related Photograph enclosed as Annexure XIX). 

• It has been found that the fire hydrant hose lines were observed to be defunct 

in several fire-prone sections of the facility, rendering the firefighting system 

non-operational in those areas. (Related Photograph enclosed as Annexure 

XIX). 

• The fuel used in the boiler is a blend of rice husk (35%), slope (55%) & coal 

(15%) or rice husk (85%) & coal (15%). Ash generation is 30–40 TPD. 

• The ash is supplied to local villagers for its disposal. The unit has an MoU with 

the Third Party Vendor for such disposals. As per the procedure / MoU, the 

Third Party contacts the local villagers for ash disposal into the low-lying areas.  

• As per the T&C with the Third Party, the ash has to be disposed of at a distance 

of a minimum of 8 Km from the plant boundary, and the dumper/trolley 

should be covered with a tarpaulin cover during ash transportation. However, 

it has been observed that the small quantity of the ash has also been dumped in 

front of the project site.   

• The ash is transported using a tractor trolley and truck dumpers. From the 

boiler ESP, the ash is stored in a silo and further loaded into dumpers or trollies 

using a telescopic discharge mechanism. During the visit, it was observed that 

the telescopic mechanism was not properly functional, and the ash was 

manually handled for loading into the truck from the silo hopper. 

• The ash conveying belt conveyor was not properly covered at the transfer 

points. It was causing the spillage of ash/ fugitive emissions.  
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• Almost all heavy vehicles used for loading and unloading raw materials and 

finished products are currently parked on the unpaved (kaccha) land adjacent 

to the project site. This land is under the jurisdiction of the U.P. State 

Industrial Development Authority (UPSIDA). The constant movement of 

these vehicles on unpaved surfaces significantly increases the risk of substantial 

dust generation, which poses an environmental concern for the surrounding 

area.       

2.4. Schools and FCI warehouse distance  

• Joint committee notices that the FCI warehouse (aerial distance 106 meters 

from the nearest boundary) and one Maharishi Vidya Peeth (aerial distance 

120 meters from the nearest boundary) are found on the front side of the 

project, and the Composite Primary School (aerial distance 65 meters from 

the boundary) is situated on the back side of the project. (Satellite image 

enclosed as Annexure XX) 

3. Recommendations of the Joint Committee 

• The industry is required to develop a three-tier greenbelt along the project 

boundary, specifically around the coal and bagasse storage and handling areas, 

using native broad-leaved species.  

• The industry shall procure and deploy an industrial-grade mist gun with a 

minimum 60-metre throw range. This equipment must be utilized for dust 

suppression both within and around the project perimeter. Additionally, it 

should be used for the periodic cleaning of tree foliage to ensure effective dust 

mitigation within the local environment.  

• The coal and bagasse handling zones, grain storage, and ash generation areas 

are located in very close proximity (approximately 62 metres) to a composite 

primary school, situated in the predominant downwind direction. To mitigate 

dust migration toward the school and nearby human habitations, the 

installation of an MS-sheet/asbestos fabrication (minimum 10 metres in height) 

is required, complemented by a three-tier greenbelt plantation. 

• Given the highly flammable nature of distillery operations, it is imperative that 

all firefighting systems be upgraded and made fully operational immediately to 

mitigate fire risks. Industry shall also ensure to conduct mock drill regularly.  

• It is compulsory to provide the required PPEs to all employees, and the 

responsibility of the safety officer/security officer can be fixed for any safety 
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lapse. Furthermore, the industry can also conduct occupational health 

surveillance of all employees working on the project.   

• The industry may construct an approach road from the main highway to the 

plant site using CSR/CER funds, subject to concurrence from the local 

administration. Paving the road with concrete or bitumen will significantly 

reduce fugitive dust emissions from heavy vehicle movement.  

                                         --------------- 
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Item No. 03                                            Court No. 1
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
Original Application No. 524/2025 

 
 
Anughra Narayan Singh       Applicant 
 

 

  
Versus 

 
 State of Uttar Pradesh & Ors.           Respondent(s)  

 
     

 Date of hearing: 15.10.2025 
 

 

 
 
 

CORAM: 
    
 
Applicant: Mr. Asghar Khan, Mr. Abdul Tahir Khan, Mr. Anubhav Agrawal & Mr.  

   Sahar Masroor, Advs. for Applicant (Through VC)     
 
        

ORDER 
 

 

1. In this original application, the Applicant has alleged violation of 

environmental norms by the Respondent No. 5  Forever Distillery.  

 
2. Learned Counsel for the Applicant submits that the Respondent No. 

5 is manufacturing liquor and is emitting black smoke and is also dumping 

the particulate ash openly in the fields and pits on the roadside near the 

liquor factory in Usra which is flying with strong winds and is creating 

health hazard to the local residents. In the OA, further allegation of the 

Applicant is that the unit is located near a FCI warehouse and several 

private reputed schools, hence, the grains which is stored in the FCI 

godown is also affected and children of the school are suffering on account 

of the pollution caused by Respondent No. 5. In support of such a plea, the 

Applicant has placed on record the photographs as Annexure-A1, page 24 

onwards.

3. The OA raises substantial issue relating to compliance of the 

environmental norms.

Annexure - 01

ANNEXURE- I
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4. Issue notice to the respondents for filing their response/reply by way 

of affidavit before the Tribunal at least one week before the next date of 

hearing through e-filing. If any respondent directly files the reply without 

routing it through his advocate, then the said respondent will remain 

virtually present to assist the Tribunal.  

 
5. The Applicant is directed to serve the respondents and file affidavit 

of service atleast one week before the next date of hearing. 

 
6. Having regard to the seriousness of the allegation made by the 

Applicant, we also deem it proper to form a Joint Committee comprising of 

the representatives of the Member Secretary, CPCB, R.O., MoEF&CC, 

Lucknow and the District Magistrate, Deoria. The District Magistrate, 

Deoria will act as nodal agency in this Joint Committee. The Joint 

Committee will visit the site, ascertain the compliance of the environmental 

norms by Respondent No. 5 and the conditions of CTO and EC, if granted,

and submit the report before the Tribunal within 8 weeks. 

 
7. List on 19.01.2026. 

 
8. Let a copy of this order be forwarded to Member Secretary, CPCB, 

R.O., MoEF&CC, Lucknow and the District Magistrate, Deoria for 

compliance. 

 
 

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
October 15, 2025 
Original Application No. 524/2025
dv
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Establishment of Molasses/Cane Juice/ Grain based distillery having capacity 100 KLD along 

with 4.5 MW Co gen power at Plot No – 01, UPSIDA, Usra Bazar, Tehsil – Rudrapur, Distt – 

Deoria by M/s Forever Distillery Private Limited. 

FINAL 

EIA  & EMP 

   

Prepared by : Environmental & Technical Research Centre  218 
 

7.2.2 Public Hearing Photographs 

 

 

 

175



Establishment of Molasses/Cane Juice/ Grain based distillery having capacity 100 KLD along 

with 4.5 MW Co gen power at Plot No – 01, UPSIDA, Usra Bazar, Tehsil – Rudrapur, Distt – 

Deoria by M/s Forever Distillery Private Limited. 

FINAL 

EIA  & EMP 

   

Prepared by : Environmental & Technical Research Centre  219 
 

 

 

 

 

 

176



Establishment of Molasses/Cane Juice/ Grain based distillery having capacity 100 KLD along 

with 4.5 MW Co gen power at Plot No – 01, UPSIDA, Usra Bazar, Tehsil – Rudrapur, Distt – 

Deoria by M/s Forever Distillery Private Limited. 

FINAL 

EIA  & EMP 

   

Prepared by : Environmental & Technical Research Centre  220 
 

 

 

 

 

 

177



Establishment of Molasses/Cane Juice/ Grain based distillery having capacity 100 KLD along 

with 4.5 MW Co gen power at Plot No – 01, UPSIDA, Usra Bazar, Tehsil – Rudrapur, Distt – 

Deoria by M/s Forever Distillery Private Limited. 

FINAL 

EIA  & EMP 

   

Prepared by : Environmental & Technical Research Centre  221 
 

 

 

 

 

 

 

178



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :29/08/2021  To  31/12/2025

         

 To ,
                 Shri  MANISH  KEDIA
                  M/s  Forever Distillery Private Limited Distillery Division
                  Plot No - A, UPSIDA Industrial Area, Usra Bazar, Tehsil  Rudrapur, District Deoria (UP) -
274001
                  DEORIA
         

 
                 Please refer to your Application Form No.-   13031834  dated -  25/08/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
133465/UPPCB/Gorakhpur(UPPCBRO)/CTE/DEORIA/2021

Dated:- 10/09/2021

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Molasses 446 TPD or Metric Tonnes/Day 446

Cane Juice - 1200 TPD Metric Tonnes/Day 1200
Grains 220 TPD or Metric Tonnes/Day 220

C- Product with capacity :

Product Detail
Name of Product Product Quantity

RS/ENA/AA - 100 KLD 3100
Co Gen Power - 4.5 MW .

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
0 Metric Tonnes/Day 0 0

E- Water Requirement (in KLD) and its Source :
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Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Borewell 1000.0

F- Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Domestic 20.0
Industrial 980.0

G- Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 265 Used as fuel in Slop fired
boiler along with bagasse.

Others 113 Used as Supporting fuel
along with bagasse.

Others 378 During Grain based
operation, only bagasse will

be used as fuel.
Others 210 Used as fuel in boiler

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry within three months to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution) Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry without any prior information,
in case of non compliance of above conditions.

7. The industry shall install facilities to ensure Zero Liquid Discharge (ZLD) such as Multi Effect
Evaporator (MEE), Condensate Polishing Unit(CPU) and Slop/ incineration boiler etc .

8. Industry shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maturing arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Specific Conditions:
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1.	This consent to establish is valid only for production of Rectified Sprit/Extra Neutral
Alcohol/Ethanol 100 KLD & installation of Co-Generation Power Plant of capacity 4.5 Megawatt at
Plot No - A, UPSIDA Industrial Area, Usra Bazar, Tehsil Rudrapur, District Deoria. In case of any
change in capacity, the project will have to intimate the Board. For any enhancement of the above,
fresh Consent to Establish has to be obtained from U.P. State Pollution Control Board.

2.	The industry shall comply the conditions of EC issued by State Level Environment Impact
Assessment Authority, Uttar Pradesh vide its letter no. 38/Parya/SEIAA/5948/202020 dated
31.05.2021 and submit the compliance report on the EC condition on six monthly basis.

3.	The industry shall submit stack emission monitoring report and ambient air quality monitoring
report of the surrounding area of the factory on quarterly basis after commencement of the
production of the industry.

4.	Number of operating days of the industry will be 365 days per annum.

5.	 Unit shall obtain consent from the Board before starting production.

6.	The maximum storage capacity for storage of spent wash shall not be more than 07 days.

7.	 The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.

8.	The industry shall install ZLD system comprising of multi effect evaporator, incineration boiler &
CPU.

9.	No effluent shall be discharged outside the industry premises. Unit shall maintain ZLD condition.

10.	Unit shall submit a copy of NOC from CGWA at the earliest before start of the production.

11.	The industry shall install APCS (Electro Ecstatic Precipitator) of adequate size and specifications
capable of achieving the stipulated Norms along with proposed 35 TPH slop fired incineration boiler
& a stack of height 72 mtr from ground level.

12.	The industry shall use baggasse/coal & slop as fuel in the boiler.

13.	The industry shall cover fuel conveyors to control fugitive emissions.

14.	The industry shall install acoustic enclosures and stack of sufficient height (as per the Board’s
norms) on proposed DG sets.

15.	The industry shall provided water sprinkling system to control dust from transportation of raw
material and product.

16.	Separate Energy Meter must be installed on ETP (CPU).

17.	The fly ash should be scientifically disposed off so that the same should not adversely affect the
nearby area.

18.	 The industry shall submit Ash Management Plan.

19.	The industry is directed to install roof top rain water harvesting for recharging of ground water.

20.	The industry shall install mass flow meter on various points as per CPCB guidelines and install
PTZ web camera which should be connected to CPCB server for ensuring ZLD condition.

21.	The industry shall comply with the provisions of charter made by CPCB for distillery industries.

22.	 Unit shall install On-line continuous emission monitoring system in the stack proposed.

23.	 The boiler in the industry must use bio coal or bio briquette minimum 20% as per availability.

24.	 The industry shall comply with the provisions made in Hazardous and other Waste (Management
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Chief Environmental Officer, Circle-6
                   

Copy To -
 
Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.
                   

Chief Environmental Officer, Circle-6
         

& Trans boundary Movement) Rules, 2016.

25.	 The industry shall comply with the provisions of Solid and Other Waste Management Rules,
2016.

26.	Project proponent shall submit a bank guarantee of Rs. 10.00 lacs within 15 days of issuance of
the certificate, comprising above condition no 1 to 25 for ensuring the compliance of conditions.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  10/10/2021  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 10/09/2021

RAKESH 
KUMAR 
TYAGI

Digitally signed by 
RAKESH KUMAR TYAGI 
Date: 2021.09.12 
13:15:42 +05'30'

RAKESH 
KUMAR TYAGI

Digitally signed by RAKESH 
KUMAR TYAGI 
Date: 2021.09.12 13:16:27 
+05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to Forever Distillery Private Limited Distillery Division located at Plot No - A,
UPSIDA Industrial Area, Usra Bazar, Tehsil  Rudrapur, District Deoria (UP) - 274001. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1. This CCA Forever Distillery Private Limited Distillery Division granted for the period from 10/09/2022
to 31/12/2024 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

164110/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/DEORIA/2022 Date: 16/09/2022

To,

M/s

Forever Distillery Private Limited Distillery Division

Plot No - A, UPSIDA Industrial Area, Usra Bazar, Tehsil  Rudrapur,
District Deoria (UP) - 274001

Application Id-
17762164

S
No

Product Quantity Unit

1  RS/ENA/Ethanol &
Co-Generation Power
Plant 4.5 MW

100 Kilo Liters/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 9.6 KLD STP

Industrial ZLD (Zero Liquid
Discharge)

ETP

S.No. Parameter Standard
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

S No. Parameters Standards

1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform

(MPN/100ml)
As per E(P)A Rules, 1986

5 Remarks 9.6 KLD Treated Sewage

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 1000 KVA
DG Set

Diesel Oil 2 Sulphur
Dioxide

As per E(P)A
Rules, 1986

2 1000 KVA
DG Set

Diesel Oil 3 Sulphur
Dioxide

As per E(P)A
Rules, 1986

3 35 TPH
Boiler

Baggasse
and Slope

1 Particulate
Matter

As per E(P)A
Rules, 1986

S No. Stack no Parameters Standards

1 1 Particulate Matter As per E(P)A Rules,
1986

2 2 Sulphur Dioxide As per E(P)A Rules,
1986

3 3 Sulphur Dioxide As per E(P)A Rules,
1986
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
Specific Conditions:-
1. This consent is valid for production of Rectified Sprit/Extra Neutral Alcohol/Ethanol 100 KLD &
installation of Co-Generation Power Plant of capacity 4.5 Megawatt maximum using Molasses 446 TPD or
Cane Juice 1200 TPD or Grains 220 TPD as raw material.
 
2. Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharge outside the premises
(applicable in case of the projects achieving the ZLD).
 
3. This consent is subject to final disposal of CPCB letter no. CP-11/21/2121-IPC-III-HO-CPCB-HO dated
12.011.2021.
 
4.  Industry shall operate and maintain the MEE systems to ensure Zero Liquid Discharge, failing which, this
consent shall be treated as revoked.
 
5. The separated water from solid separation system such as condensate from evaporation concentration
system such as MEE shall be reutilized in the process. If required, separated water and condensate may be
treated before reutilization.
 
6. Industry shall operate and maintain measuring devices (water/flow meters) at required location (raw water
consumption, solid separation system: feed, permeate and reject, evaporation concentration systems: feed
concentrate and condensate, water reused in the process & concentrate utilized in drying system/equivalent
technology) to record the water balance shortly without delay.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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7. The storage facility provided for spent wash shall be properly lined and made impermeable and the storage
capacity at any stage shall not exceed 30 days equivalent of production.
 
8. The other effluent streams apart from spent wash including spent lees, plant washings, leakages, boiler
blow down, etc. shall be used in process.
 
9. Industry shall operate and maintain the effluent treatment system effectively and regularly. All the effluent
treatment system shall be kept in good running condition all the time and failure (if any), shall be
immediately rectified without delay otherwise, similar alternate arrangement shall be made. In the event of
any failure of any pollution control system adopted by the industry, the respective production unit shall not
be restarted until the control measures are rectified to achieve the desired efficiency. Industry shall not
discharge any treated / untreated effluent in to the river or any surface water bodies. No effluent shall be
discharged outside of the factory premises in any circumstances; hence zero discharge condition shall be
maintained at all the time.
 
10. Industry shall make proper arrangement for safe and scientific handling, storage, transportation and
disposal of all solid wastes, sludge etc. generated.
 
11. Industry shall provide adequate arrangement for control of odour nuisance. All internal roads shall be
made pucca. Industry shall maintain good housekeeping within factory premises, around effluent treatment
facilities etc.
 
12. Industry must strictly comply all the directions issued by UPPCB, CPCB and Hon'ble NGT from time to
time.
 
13. The industry shall install roof top rain water harvesting system and Piezometer in the factory premises.
 
14. The industry shall always connect the CCTV Camera with the server of CPCB and UPPCB.
 
15. Industry shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.
 
16. Incase industry fails to comply with the directions issued by Board in a stipulated time schedule and/or
fails to comply with any of the conditions stipulated in the consent / renewal, the consent to operate (CTO) /
renewal of consent issued by Uttar Pradesh Pollution Control Board, Lucknow shall stand automatically
withdrawn and manufacturing operations shall be close down without further notice.
 
17. Construct 0.3 mtr free Board in each lagoon used for storing spent wash to prevent overflow.
 
18. Maximum 30 days Spent Wash shall be stored in the Lagoon and ensured to send monthly reports
regarding spent wash storage and details of water level in each lagoon constructed in industry.
 
19. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.
 
20. Percentages of solid concentration after MEE shall be analysed by NABL accredited lab and report will
submitted within a month.
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21. The unit shall operate and maintain the Air Pollution Control Systems efficiently and continuously so as
to satisfy the prescribed emission standards.
 
22. The unit shall adhere to the ambient Air quality prescribed standards at all the times.
 
23. The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.
 
24. The industry shall to submit stack emission monitoring report every quarter from NABL accredited
laboratory.
 
25. Industry shall strictly comply with conditions mentioned in the charter prepared by CPCB.
 
26. The Industry shall install on line emission continuous monitoring system and shall ensure regular
transmission of data of Continuous Online Emission Monitoring System for to the servers of CPCB and
UPPCB. Industry shall submit regular stack monitoring report every month.
 
27. Ash generated during production process must be disposed off in scientific manner as per guidelines of
CPCB/MOEF. It is also mandatory that disposed ash will never affect the Health and Environment of nearby
areas an residents.
 
28. The industry shall use at least 20% of total fuel as bio briquettes in boiler, as per availability.
 
29. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.
 
30. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Environment (Protection) Act, 1986.

                                                                                    
General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
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7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
                                                                                    

 Chief Environmental Officer, Circle-6
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.

                                                                                    
Chief Environmental Officer, Circle-6
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :07/05/2024  To  31/12/2028

         

 To ,
                 Shri  MANISH  KEDIA
                  M/s  FOREVER DISTILLERY PVT LTD
                  Plot No - A, UPSIDA Industrial Area,Usra Bazaar, Tehsil Rudrapur, District Deoria, Uttar
Pradesh,
                  DEORIA
         

 
                 Please refer to your Application Form No.-   26247928  dated -  07/05/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
210117/UPPCB/Gorakhpur(UPPCBRO)/CTE/DEORIA/2024

Dated:- 10/05/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :      Lat: 2628’24.25” N, long: 8343’04.20” E
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Molasses: 446 TPD Metric Tonnes/Day 446

or Cane Juice: 1200 TPD Metric Tonnes/Day 1200
or Grain : 220 TPD Metric Tonnes/Day 220

or after Proposedexpansion:
Grain - 440 TPD

Metric Tonnes/Day 440

C- Product with capacity :

Product Detail
Name of Product Product Quantity

RS/ENA/Ethanol(Molasses/SugarSyrup/Grai
n)-100 KLD

3100

RS/ENA/Ethanol (Grain)-100 KLD 3100
Cogen Power plant: 9.0 MW .

EXPANSION OF DISTILLERY FROM
100KLD TO 200 KLD

.

D- By-Product if any with capacity :
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By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
. Metric Tonnes/Day . .

E- Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Tubewell 1500.0

F- Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Domestic 30.0
Industrial 1470.0

G- Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 265 Used as fuel
Others 113 Used as fuel
Others 780 Used as fuel

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry within three months to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution) Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry without any prior information,
in case of non compliance of above conditions.

7. The industry shall install facilities to ensure Zero Liquid Discharge (ZLD) such as Multi Effect
Evaporator (MEE), Condensate Polishing Unit(CPU) and Slop/ incineration boiler etc .

8. Industry shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maturing arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Specific Conditions:
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1.	This consent to establish is valid only for Expansion of Existing Distillery from 100 KLD
(Molasses/ Cane Juice Syrup/Grain Based) To 200 KLD Through Addition of 100 KLD (Grain
Based) Distillery Plant using Raw Material as 440 TOD Grains Along With Expansion of Co-Gen
Power Plant from 4.5 MW to 9.0 MW at Plot No - A, UPSIDA Industrial Area, Usra Bazar, Tehsil-
Rudrapur, District Deoria Uttar Pradesh by M/s Forever Distillery Private Limited having GEO
coordinates are Lat: 2628’24.25” N, long: 8343’04.20” E. In case of any change in capacity, the
project will have to intimate the Board. For any enhancement of the above, fresh Consent to
Establish has to be obtained from U.P. State Pollution Control Board.

2.	The CTE shall only be valid with the effect from the date on which the proponent obtained
Environmental Clearance (EC) from Competent Authority.

3.	The proponent could not start expansion activities before obtaining Environmental Clearance (EC),
failing which this CTE would deemed void.
4.	The industry shall obtain NOC from UP Ground Water Department for abstraction of additional
500 KLD Ground Water before start of production on expanded capacity.

5.	In proposed expansion of distillery, the industry shall install 01 additional boiler of capacity 30
TPH with 100 KLD grain plant and ESP will be provided as Air pollution Control Device for the
same.

6.	The industry shall submit stack emission monitoring report and ambient air quality monitoring
report of the surrounding area of the factory on quarterly basis after commencement of the
production of the industry.

7.	Number of operating days of the industry will be 365 days per annum.

8.	Unit shall obtain consent from the Board before starting production.

9.	The maximum storage capacity for storage of spent wash shall not be more than 07 days.

10.	The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.

11.	The industry shall install ZLD system comprising of multi effect evaporator, incineration boiler &
CPU.

12.	No effluent shall be discharged outside the industry premises. Unit shall maintain ZLD condition.

13.	The industry shall install APCS (Electro Ecstatic Precipitator) of adequate size and specifications
capable of achieving the stipulated Norms along with proposed 35 TPH slop fired incineration boiler
& a stack of height 72 mtr from ground level.

14.	The industry shall use baggasse/Other Biomass & slop as fuel in the boiler.

15.	The industry shall cover fuel conveyors to control fugitive emissions. The industry shall install
acoustic enclosures and stack of sufficient height (as per the Board’s norms) on proposed DG sets.

16.	The industry shall provided water sprinkling system to control dust from transportation of raw
material and product.

17.	Separate Energy Meter must be installed on ETP (CPU).

18.	The fly ash should be scientifically disposed off so that the same should not adversely affect the
nearby area.

19.	The industry shall submit Ash Management Plan.

20.	The industry is directed to install roof top rain water harvesting for recharging of ground water.

21.	The industry shall install mass flow meter on various points as per CPCB guidelines and install
PTZ web camera which should be connected to CPCB server for ensuring ZLD condition.
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Chief Environmental Officer, Circle-6
                   

Copy To -
 
Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action
                   

Chief Environmental Officer, Circle-6
         

22.	The industry shall comply with the provisions of charter made by CPCB for distillery industries.

23.	Unit shall install On-line continuous emission monitoring system in the stack proposed.

24.	The boiler in the industry must use bio coal or bio briquette minimum 20% as per availability.

25.	The industry shall comply with the provisions of Solid and Other Waste Management Rules,
2016.

26.	Project proponent shall submit a bank guarantee of Rs. 10.00 lacs (Ten Lacs only) within 15 days
of issuance of the certificate, comprising above condition no 1 to 25 for ensuring the compliance of
conditions.

27.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Environment (Protection) Act, 1986.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  10/06/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 10/05/2024

GHAN 
SHYAM

Digitally signed by 
GHAN SHYAM 
Date: 2024.05.16 
17:11:41 +05'30'

GHAN 
SHYAM

Digitally signed by 
GHAN SHYAM 
Date: 2024.05.16 
17:11:59 +05'30'
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File No: 9124-8680
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),

UTTAR PRADESH)
***

Date 21/09/2024

To,
Shri Manish Kedia
M/s FOREVER DISTILLERY PRIVATE LIMITED
Shop No.37,38, First Floor, Plot No. 623/624, Gulhariya, Gorakhpur, U.P., USRA BAZAAR, DEORIA,
UTTAR PRADESH, 274001
distilleryforever@gmail.com

Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding Expansion of Existing Distillery from 100 KLD (Molasses/ Cane Juice
Syrup/Grain Based) to 200 KLD through addition of 100 KLD (Grain Based) Distillery Plant along with
expansion of Co-Gen Power Plant from 4.5 MW to 9.0 MW at Plot No - A, UPSIDA Industrial Area,
Usra Bazaar, Tehsil: Rudrapur, District: Deoria, Uttar Pradesh by M/s Forever Distillery Pvt. Ltd.

Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/IND2/481320/2024 dated 19/07/2024 for grant of prior Environmental Clearance (EC) to the
proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B2504UP5409085N
(ii) File No. 9124-8680
(iii) Clearance Type Fresh EC
(iv) Category B1
(v) Project/Activity Included Schedule No. 5(g) Distilleries

EXPANSION OF EXISTING DISTILLERY
FROM 100 KLD (MOLASSES/ CANE JUICE
SYRUP/GRAIN BASED) TO 200 KLD
THROUGH ADDITION OF 100 KLD (GRAIN
BASED) DISTILLERY PLANT ALONG WITH
EXPANSION OF CO-GEN POWER PLANT
FROM 4.5 MW TO 9.0 MW AT PLOT NO – A,
UPSIDA INDUSTRIAL AREA, USRA BAZAAR,
TEHSIL: RUDRAPUR, DISTRICT: DEORIA,
UTTAR PRADESH BY M/S FOREVER

(vii) Name of Project

/09/2024

ShShShShriri Manananananisisisish h h h h KeKeKeKedia
M/M/M/M/s FOREVEVEVEVER R R R R DIDISTSTILILILLELELELELELERYRYRYRYRYRY PRIVAVAVAVAVATETETETE LIMIMIMIMITITITITITITEDEDEDEDED
Shop No.37,38,8,8,8, F F F F Fiririririrstststst F F F F F Flololololoor, PlPlPlPlPlototototot N N N N No. 62323232323/6/6/6/6242424242424, , , , , GuGuGuGuGuGulhlhlhararararariyiyiyiya, Gorakakakakakakhphphphphphphphpurururur, U.P., USUSUSUSUSRARARARARA B B B B BAZAZAZAAAAAAAAAAR, D
UTTAR PRADADADADESESESESESESESH,H,H,H,H,H, 2747474747400001
distilleryforerevevevevever@r@r@r@r@r@gmail.l.l.l.cococococommmmm

GrGrGrGranant of p p p priririririorororororor Environonononmentntntntntntalalalalalal C C C C C C C C Clelelelelelelelelelelelearararararanananancececece ( ( ( ( ( (ECECECECEC) totototo t t t t thehehehehehehehehehehehehe p p p p p p p p p prorororororopopopopopoposed d d d d project unununununundedededer the provision ofofofofof
NoNoNoNotificatitititiononononon 2006 -regardingngngngngngngngng ExExExExExExExExpansnsnsnsioioioioioioioioion n n n n ofofofofofof E E E E E E Exixixixixixistststststininining g DiDiDiDiDiDiDiDiDiDiDiDiststststststststillery from 100 0 0 0 0 KLKLKLKLD (M(Mololasasses/ C C C C C
Syrup/GrGrGrGraiaiaiaiain n Based) to 200 0 KLKLKLKLKLKLKLKLKLKLKLKLKLKLD D D D D D ththththththrororororougugugugugugh h h h h h adadadadaddidididididititititiononononon o o o of f f f 101010100 0 0 0 0 0 KLKLKLKLKLKLKLKLKLD (Grain Basededededed) ) ) ) Distilleleryry P Plant a a a a
expansioioion of Co-Gen Powewewewewewewewewewer PlPlPlPlPlanananananant t t t t frfrfrfrfrfromomomomomom 4 4 4 4 4.5.5.5.5.5.5 M M M M MW W W W W W totototototo 9 9 9 9 9 9.0.0.0.0.0.0.0 M M M M M M M M M MW W W W W W at Plot No - A A A A A A, , , UPSIDADA I Industrtr
Usra Bazazazaaaaaaaaaar, Tehsil: Rudrarararararapupupupupupupur,r,r,r,r, D D D D D D D D Disisisisistrtrtrtrtricicicicict:t:t:t: D D D D D Deoeoeoeoeoeoririririria,a,a,a,a,a, U U U U U Uttttttttttarararararar P P P P P Prararararararadededededededededededededeshshsh by M/s Forevevevevever r r Distillery Pvt. LtLt

dadadadam,m,m,m,
This is ininininin reference t t t t t to o o o o o yoyoyoyoyoyoyoyoyoyoyourururur application s s s subububububububububububububmimimimimimittttttttttttedededededed to SEIAIAIAIAA A A A A A A vivivivividede p p p proposasasasasal l l l l 
SISISISISIA/A/A/A/A/UP/INDNDNDNDNDND2/2/2/2/2/2/481320/2024 4 dadadadadadateteteteteted d d d d d 19191919191919191919/0/0/0/0/07/7/7/7/2020202024242424 f f f f f f f forororororororor g g g g g g grarararararantntntntntnt o o o o of prprior Envirorororororonmnmnmnmnmnmnmentatatal l l l ClClClClCleaeaeaeaeararancncncncnce e e e e (E(E(E
prpropopopopoposososososed prorororororojejejejejejejectctctctctct undndndnderererer t t t thehehehehe p p provivisisisisisisionononononon o o o o o of f f f f f thththththe e e e e e EIEIEIEIEIEIA A A A A A NoNoNoNoNoNotitititititifififificationonononon 2 2 2 2 2000000006 6 6 6 and d d d d asasasasasasas a a a a amended thereofof.

2. Thehehehe p p p p pararararartititicularsrs o o o of f f f thththththe propopopopoposososososalalalalal a a a a arerererere a a a a as bebebebebebelololololow w w w w ::::::

(i) ECECECECEC Identififififificicicicicatatatatation NoNoNoNoNo. ECECEC242424242424B2504U4U4U4U4U4UP5P5P5P5P5P5P540404040404090909085N
(ii) Fililile e e e NoNoNoNoNo. 91242424-8-8-8-8-86868000
(iii) Clearararancncncnce TyTyTyTypepepepepe FrFrFrFrFrFresh ECECECECECEC
(iv) Category B1
(v) Project/Activity Incncnclululudedededed Schedule No. 5(g)g)g) D D D Disisistititilleries

EXPANSION OF EXISTING DISTILLERY

Annexure -XII

ANNEXURE-XII
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DISTILLERY PRIVATE LIMITED,
(viii) Name of Company/Organization FOREVER DISTILLERY PRIVATE LIMITED
(ix) Location of Project (District, State) DEORIA, UTTAR PRADESH
(x) Issuing Authority SEIAA
(xi) Applicability of General Conditions as per
EIA Notification, 2006 No

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and C)/
EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA notification 2006 and its
subsequent amendments.
4. The above-mentioned proposal has been considered by SEAC in its meeting held on 07-08-2024. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH
portal by scanning the QR Code above.
5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the project as
submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during SEAC meeting are
annexed to this EC as Annexure (2).
6. The SEAC, in its meeting held on 07-08-2024 based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP
report etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant of
Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation of
Specific and Standard EC conditions as given in Annexure (1).
7. The SEIAA in its meeting held on 09-09-2024 has examined the proposal in accordance with the provisions contained
in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto and based on the
recommendations of the SEAC in its meeting dated 02-8-2024 hereby accords Environment Clearance for the instant
proposal to Shri Manish Kedia under the provisions of EIA Notification, 2006 and as amended thereof subject to
compliance of the Specific conditions as given in Annexure (1)
8. The SEIAA reserves the right to stipulate additional conditions, if found necessary.
9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project
Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable,
to the project.
10. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part
of this EC.
11. General Instructions:
a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance and the details of SEIAA website where it is displayed.
b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same
for 30 days from the date of receipt.
c) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions.
d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.
e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance
and attract action under the provisions of Environment (Protection) Act, 1986.
f) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled.
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Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to
be cancelled.
g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.
h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.
12. This issues with the approval of the Competent Authority.

Annexure 1

Specific EC Conditions for (Distilleries)

1. Environmental Attributes

S. No EC Conditions

1.1

1. Three tier green belt shall be developed with native species all along the periphery of the project.
Site survival rate of green belt developed shall be monitored on periodic basis to ensure that
damaged plants are replaced with new plants in the subsequent years (Miyawaki method to be
adopted for plantation).
2. Performance test shall be conducted on all pollution control system every year and report shall be
submitted to Regional office of the MoEF and CC.
3. Greening and paving shall be implemented in the plant area to arrest soil erosion and dust
pollution exposed soil surface.
4. Properly covered vehicles shall be used while transporting material and product.
5. Allergy test should also be included in health checkup of works.
6. Project proponent is advised to explore the possibility and getting the cement in container rather
through the plastic bag.
7. Project proponent should ensure that there will be no use of “Single use of Plastic” (SUP).
8. The project proponent shall comply with the CPCB charter/guidelines and time to time direction
for the distillery unit.

1.2

1. The plants shall be based on ZLD as proposed. Effluent will be treated through Condensate
Polishing Unit. Raw stillage will be sent to decanter followed by MEE and dryer to produce DDGS.
2. The project proponent shall ensure compliance of CCR.
3. The project proponent shall submit plans for handling boiler ash in the compliance report.
4. The project proponent shall clearly specify the use of end product in the compliance report.
5. The project proponent shall submit within the next 3 months the details on quantification of year
wise CER activities along with cost and other details. The CER activities should be related to
mitigation of Environmental Pollution and creating awareness for the need for same for example
creation of water harvesting pits and carbon sequestration parks etc. At least one school in the
vicinity of project area should be provided with rooftop solar plant, toilets should be constructed in
public place or in school of nearby villages and if there is a girl’s school then girls toilet properly
equipped with overhead water tank should be constructed. Name of the school adopted for
installation of roof top solar plant should be displayed on the website of project proponent and
should also be submitted with periodic compliance report.

Standard EC Conditions for (Distilleries)

1. Specific Conditions

1.1.1.1.1.

onmental Attributes

 No ECECECECEC Conditionss

1.1.1.1. ThThThThrerereree e e e tititititier green belt shalall l bebebe d d devevevelelelelelopopopopopopededed w w w w w witititith h nanatitititiveveveve s s species all along the peripipipipiphehehery of the 
Site sururvivivivivivavavaval l l rate of f grgreeeeeeeeeeeen n n n n n bebebebebelt developed shahahahall b b b b b be e e e e e momomomomoninininitotored on periodic babababasisisisisis to ensur
damaged plplplplanananantststststs a a arere r r r r repepepepepeplacecececed d d d d wiwiwiwith n n n n newewewewew p p p p plalalalalantntntntnts ininininin t t t t thehehehehe sububububububseseseseseseququququenenenent years (M(M(M(M(Miyiyiyiyiyawawawawawakakakakaki i i i i method
adopted for plplplplananananananantatatatatatititititition).
2. Performamamancncncnce e e e e test shahahahahallllllllll b b b b be e e e cocondnducted ononononon a a a a allllllllllll p p p p pollutiononononon c c c c cononononontrol sysysysysystetetetetetem m m m m m m m evevevevevererererery year and repepepepeport 
sususubmbmbmitted d d d totototo R R R R R Regegegegioioioioionanananal ofofofofofoffice o o o of f f f f f ththththththe e e e e e MoMoMoMoMoMoMoEFEFEFEFEFEFEF a a a a a andndndndndnd C C C C C CC.C.C.C.C.C.
3.3.3.3. Greeninininingngngngngng andndndndnd p p p p pavavavavaving shshshshshshalalalalalall l l l l l bebebebebebebebebebe i i i i i i i i i impmpmpmpmplelelelememememementntntntntntntntntededededededededededededed i i i i i i i i in n n n n n ththththththe e e e e e planananant t t t t arararararea to o o o o ararararrest soil erosion n an
popopopollutioioioioion n n exexexexexexposed soil surfafafafafafacececececececececece...
4. Propopopoperererererlylylylyly covered vehicicicleleleleleleleleleleleles s s s s s shshalalalalall bebebebebebebebebebe u u usesed d whwhwhwhwhwhililililile e e trtrtrtranananananspspspspspspspspororororororororting material anananananand d d d d d prprprproduct.t.
5. Allelelelergrgrgrgrgrgy test should alsososososososososo b b b be e e inininininclclclclclcludududududududududedededededed i i i i in n hehehehehealalalalalththththth c c c c cheheheheheheheckckckckckupupupupupupupupupup o o o o o o o o of works.
6. Projojojecececect proponent is a a a a a advdvdvdvisisisedededededed t t to o o o o exexexexexexplplplplplplororororore e e ththththththe e e e e e popopopopopossssssssssssibibibibibibilililililitititititity y y y y y y y and getting the e cececement in containene
througugugugh thththththe plastic bag.
7.7.7.7. PrPrPrProjojojojojojojojoject proponent shshshshshshououououououldldldldldldld e e e ensnsnsnsnsnsnsnsurururururure e e e e ththththththatatatatat t t t t t theheheheheherererererere w w w w w w wilililililill l l l bebebebe n n n no o o o usususususususususe e e e e e ofofofofof “Single usesesesesese o o o of Plastic” (SUP).....
8.8. The prprprprprprprprojojojojojoject proponenenenenenent t t t t shshshshshshshshshshshalalalalalalalall l l l l l cococococococococompmpmpmpmpmpmpmpmplylylyly w w w witititith h h h ththththe CPCPCPCPCBCBCBCBCBCBCBCBCBCBCB c c c c chahahahahahartrtrtrtrtrter/guidelinenenenenes anananand time to time d d d d d
fofofofofor the didididididistststststililililillery unit.

ThThThThe planananananantststststststs s s s s shallllllll b b b b be e e e babababased on Z Z Z Z Z ZLDLDLDLDLDLD a a a a a as prprprprpropopopopososed. EfEfEfEfflflflflueueueueuentntntnt wililililill l l l l bebebebebebebe treatededededededed t t t t t through C C C C Con
PoPoPoPolilililishshshshshing UnUnitititititit. . . . RaRaRaRaRaw stststststililililillalalalalagegegegege w w w w wililililill l be sent to decananteteteteter r r r r fofofofofofollllllllllllllowowowowowededededed by y y y MEMEMEMEMEMEMEMEMEE and d d d drdrdrdrdrdryeyeyeyeyeyer r r r r to prorodududududuce D
2. ThThThThThe e e e e prprprprprojojojoject prpropopopopopoponononononenenenent shshshalalalalall l l l l enenenenensusususususurere c c c c c comomomomomomplplplplpliaiaiaiaiaiancncncncncnce e e e e ofofofofofof C C C C C CCR.
3. The prprprprprojojojojojecececect propononononononenenenenenenenenent t t t t t shshshshshshalalalall submit p plalalalalans f f f f for handlininininining g g g g g boboboboboboboboilililililililererererer ash in ththththththe e e e e e e cococococococompliancecececece report.
4.4.4.4.4. The projojojojececececect t t t t prprproponenenenenenent t t shshshshshalalalalalall l l l clclclclclcleaeaeaeaeaearlrlrlrlrlrly y y y y spspspspspspececececifififififify y y y y ththththththe e e e use e e e e e e ofofofofofofofof e end produductctctctctctct i i i i i in n n n n n n thththththe compmpmpmpmplililililianance report.
5. ThThThThe projecect t t t prprpropononononenenenent shall submbmbmbmitititit wititithihihihin ththththe nextxtxt 3 3 3 3 3 m m m monththththths s s s s thththththththe e e details onononon q q q q quantification 
wise C C C C CERER activititieieieieies s s along with cost and other detaililils.s.s.s. T T T T Thehehehehehehe C C C C C CER activivitititititieieieieies should be rela
mitigationononon o o o of EnEnEnEnvivivivivirororonmentatatatatatal l l l l l l PoPoPoPoPoPollllllllllllututututututioioioioioion n n n n n n anananananand d d d d crcrcrcrcrcreaeaeaeaeaeatitititititingngngngngng awawawarerererereness for thehehehehe n n n need for same for e
creation of wawawawateteteteter r r harvesting pits ananananand d d carbrbrbrbrbon sequestratititiononononon pararararksksksksks e etc. At least one school 
vicinity of project arareaeaea s s should be provided with rooftopopop s s solololarar plant, toilets should be construc
public place or in school of neaearbrbrby y y y vivillageses a a andndnd i i i if f f thththere is a girl’s school then girls toilet p
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S. No EC Conditions

1.1 Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys etc. Flame arresters
shall be provided on tank farm, and solvent transfer to be done through pumps.

1.2
The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating to the
project shall be implemented.

1.3 The project proponent will treat and reuse the treated water within the factory and no waste or
treated water shall be discharged outside the premises.

1.4
EC granted for a project on the basis of the submitted documents shall become invalid in case
the actual land for the project site turns out to be different from the land considered at the time
of appraisal of project. Conversion of land use (CLU) certificate shall be obtained before start of
construction activities.

1.5

NOC from the Concerned Local authority shall be obtained before start of the construction of
plant and drawing of the surface water for the project activities, State Pollution Control Board /
Pollution Control Committees shall not issue the Consent to Operate (CTO) under Air
(Prevention and Control of Pollution) Act and Water (Prevention and Control of Pollution) Act
till the project proponent shall obtain such permission. No ground water shall be used for the
plant operations.

1.6
Total fresh water requirement shall not exceed 985 m3/day and it will be met from River
Krishna. Prior permission shall be obtained from the concerned regulatory authority/CGWA in
this regard, and renewed from time to time. No ground water recharge shall be permitted within
the premises.

1.7 The spent wash/other concentrates shall be incinerated.

1.8 CO2 generated from the process shall be bottled/made solid ice and utilized/sold to authorized
vendors.

1.9
Occupational health centre for surveillance of the worker’s health shall be set up. The health
data shall be used in deploying the duties of the workers. All workers & employees shall be
provided with required safety kits/mask for personal protection.

1.10 Training shall be imparted to all employees on safety and health aspects of chemicals handling.
Safety and visual reality training shall be provided to employees.

1.11
The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire fighting system shall be as per the norms.
PESO certificate shall be obtained.

1.12
Process organic residue and spent carbon, if any, shall be sent to Cement other suitable
industries for its incinerations. ETP sludge, process inorganic & evaporation salt shall be
disposed of to the TSDF.

The company shall undertake waste minimization measures as below: -1.13

treated water shall be d d d d disisisisischchchchcharararged outsididide e e e e the prprprpremememememisisisisiseseseseses.

EC grantntntntntededededed for a projejejejectctctct o o o on the basis s s ofofofofof the submitted documenenenenentststststs shall become invalid 
the e acacacacactual land for r r r r thththththe e e e prprprprojojojojoject site tururnsnsnsnsnsns o o out to be diffefererentnt from the lalalalalandnd considered at t
ofofofofofof appraisal of f f f prprprprprojojojoject. Conversion ofof l l lananananand use (CLU) cecertrtifificicatate shall bebebebebe o o o o obtained before
cocococonsnsnsnstrtrtruction activities.

NOC frfrfrfromomomomom t t t t thehe C C C Cononononononcernededededed L L Localalalalal a a aututututututhohohohohoriririririritytytytytyty shahahahahallllllllll b b b b be obobobobobobtatatatatataininininedededed before start t t t ofofofofof t t t t thehehehehe c c c c construct
plant and drdrdrdrdrdrdrawawawawawawinininining of thehehehehe s s s s surururururfafafafafacecececece w w w w waterererer f f f f for thehehehehe p p p projejejectctctctct a a a activivivivivititititieieieies,s,s,s, Statetetetete P P P P Pololololollululululution C Cononononontrol B
Pollutioion n n n CoCoCoCoCoControl l l l l CoCoCoCoCommmmmmmmitititittees shahahahahallllllllll n n n n n nototototot issue t t t t thehehehehe Consentntntntntnt t t t t t t t to o o o o o OpOpOpOpOperate (CTO) ) ) ) unde
(Preveveventntntntioioioioioion anananand d d d d CoCoCoCoContntntntntntrol ofofofofof P P P P P Polololololollulululululutitititititionononononon) ) ) ) ) ) AcAcAcAcAcAct t t t t anananananand d d d d d WaWaWaWaWaWater (P(P(P(P(Prererererevevevevevention n n n n n anananand Control of Pololollululululuti
till t thehehehe p p p p p projejejejectctctctct p p p p prorororoponenenenenenentntntntntnt s s s s s shahahahahahahahahallllllllllllllllllll o o o o o o o o obtbtbtbtbtbtbtbtaiaiaiaiain n n n sususususuchchchchchchchchchchchchch p p p p p p p p p p p perererererermimimimimimimissssssssssssion. N N N N No o o o o groundndndndndnd w w w water shall be usededededed f
plananananant opopopopopoperations.

ToToToToTotatatatal l l l l l fresh water rererererereququququququququququiriririremememememenenenenent t t t t t shshshshshshalalalalall l nononononot exexexexexcecececececececeedededededed 9 9 9 9 9 9858585858585858585 m3/day and itititititit w w w will bebe m met from m m m 
KrKrKrishnhnhnhna. Prior permimimimissssssssssion n n n shshshshalalalalalall l l l l l bebebebebebe o o o obtbtbtbtbtbtaiaiaiaiaiainenenenenened d d d d d frfrfrfrfrfromomomomomom t t t t t t t t t thehehehehehehehehe c c c c c concerned regululululatatatory authority/CGCG
thisisisis r r r r r regard, and renewewewewewewewewewewewewededededed f f f f f frororororororom m m m m m tititititimemememememe t t t t t to o o o o o tititititimememememe. NoNoNoNoNo g g g g g g g grorororoununununununununununununund d water rechargegegegegege s s s shall be permitted d d 
ththththe e e e e e prprprprprpremises.

The spspspspspspenenenenent wash/other c c c c c cononononononcecececececentntntntntntntntntntntntntrarararararatetetes s s shalalalall l l l bebebebe i i i i incncncncncncncncncncncncininininininininererererereratatatatatatedededededed.

COCOCOCO2 genenenenenenenerararararateted frfrfrfrfromomomomom t t t thehehe p p process shahahahahahallllllllllll b b b b b be bottled/mamamamadedededede s s s s s sololololid i i i i i icececece a a a a a a and utilililililililizezezezezezezed/d/d/d/d/d/sold to o o o o auth
vevevevendndndors.

Occucucucucupapapapatititititional healtltltltltltltlth h h h h h h h h cececececececentntntntntrerererere f f f for surveillance ofofofofofof t t t t t thehehehehehe w w w w w wororororororkekeker’s healalalalalalalththththththth s s s s s s shahahahahall be seseseseset up. The 
data shahahahahallllllllll b b b b be e e e usedededed i i i in dededeplplplplplployoyoyoyoyoyininininining g g the dutieseseseses o o o o o of f f f thththththththe e e wowowoworkers.s.s.s.s.s. A A A A A A Allllllllllllll w w w w w workers & & & & & e e e e employees s
prprprprovided with rererererequququired safety kits/mask for personononalalalalalal p p p p protetetetetetetectctctctctctctioioioioioion.n.n.n.n.

Trainingng s s s shahahahallllll b b be imparted t t t t to alalalalalall l l l l l ememememememplplplplplplployoyoyoyoyoyoyeeeeeeeeeeees s s s s onononon safety y y ananananand healalththththth a a a aspects of chemicals ha
Safety and visisisuauaual l reality training shall be provided to ememememplplplplployoyoyoyoyees.
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S. No EC Conditions

Metering and control of quantities of active ingredients to minimize waste.a.
Reuse of by-products from the process as raw materials or as raw material substitutes in
other processes.

b.

Use of automated filling to minimize spillage.c.
Use of Close Feed system into batch reactors.d.
Venting equipment through vapour recovery system.e.
Use of high pressure hoses for equipment cleaning etc. to reduce wastewater generation.f.

1.14
The green belt of at least 5-10 m width shall be developed in nearly 33% of the total project
area, mainly along the plant periphery. Selection of plant species shall be as per the CPCB
guidelines in consultation with the State Forest Department. Records of tree canopy shall be
monitored through remote sensing map.

1.15

As per the Ministry’s OM dated 30.09.2020 superseding the OM dated 01.05.2018 regarding the
Corporate Environmental Responsibility, and as per the action plan proposed by the project
proponent to address the socio-economic and environmental issues in the study area, the project
proponent, as committed, shall provide education funds in technical training centers/ support in
nearby village’s schools, support in health care facilities, drinking water supply and funds for
miscellaneous activities like solar street lights, battery, solar panel etc., in the nearby villages.
The action plan shall to be completed within time as proposed.

1.16 There shall be adequate space inside the plant premises earmarked for parking of vehicles for
raw materials and finished products, and no parking to be allowed outside on public places.

1.17

Storage of raw materials shall be either in silos or in covered areas to prevent dust pollution and
other fugitive emissions. All stockpiles should be constructed over impervious soil and garland
drains with catch pits to trap runoff material shall be provided. Biomass shall be stored in
covered sheds and wind breaking walls/curtains shall be provided around biomass storage area
to prevent its suspension during high wind speed. All Internal roads shall be paved. Industrial
vacuum cleaner shall be provided to sweep the internal roads. The Air Pollution Control System
shall be interlocked with process plant/machinery for shutdown in case of operational failure of
Air Pollution Control Equipment.

1.18

Continuous online (24x7) monitoring system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to be
transmitted to the CPCB and SPCB server. For online continuous monitoring of effluent, the
unit shall install web camera with night vision capability and flow meters in the channel/drain
carrying effluent within the premises.

1.19
A separate Environmental Management Cell (having qualified person with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-
fledged laboratory facilities shall be set up to carry out the Environmental Management and
Monitoring functions.

1.20

PP shall sensitize and create awareness among the people working within the project area as
well as its surrounding area on the ban of Single Use Plastic in order to ensure the compliance of
Notification published by MOEFCC on 12th August, 2021. A report along with photographs on
the measures taken shall also be included in the six-monthly compliance report being submitted
to concerned authority.

The green belt of f atatatatat l l l l leaeaeaeast 5-10 m wiwidtdtdtdtdth h h shall be d d d d devevevevevelelelelelopopopopoped in nearly 33% of the total 
area, mainlylylylyly a a a alololong the plant peripheheheryryryryry. Selection of plantntntntnt s s s s spepepepepecies shall be as per the
guidelininininineseses in consululultatatatatatitititionononon with the StStStatatatatate Forest Department. R R R Recececececororords of tree canopy sh
momomomomomonininininitored throrougugugugugh h h h h rererereremomomomomotetetetete sensing mapapap...

AsAsAsAs p p p p p pererererer the Ministry’s OMOM d datatatatededededed 3 3 3 3 3 30.0.0.0.0.0.09090909.2.2.2.2.2.202020202020 0 0 0 0 susupepepepepepepersrsrsrsededededing the OM dated 01.0505050505.2.2.2.2.2018 regard
Corprpororororatatatate e e e Envirororonmnmnmnmenenenenenentatatatatatal Respspspononononsibility, , ananananand asas p p p p p perererererer t t t thehehehe action plan propopopopoposesesesesed d by the p
proponenenenent t t t totototototo a a a addddddddddddrererereress thehehehehe s s s s socococococio-e-e-e-ecococococonononononomimimimimic c c c c c and enenenenenvivivivivironmenenenenenentatatatal l l l isissues in the e e e e stststststudududududy arararararea, the 
proponent,t,t,t, a a a a a as s s s s committed,d,d,d,d, s s s s shahahahahallllllll p p prorovidededededede e educacacacacacatititititionononon fununununundsdsdsdsds in tetetetetechchchchninininical l trtrtrtrtraiaiaiaiaininininining centetetersrsrsrsrs/ supp
nearby v v v v vililililillalalalalage’s schchchchchchoooooooooolslslslsls, supppppppppporort t t inininininin h h h h heaeaeaeaeaealtltltltlth h h h care f f f f facacacacacilililililities, d d d dririnknknknknknkinininininininining g g g g wawawawater supply andndndndnd fun
miscelelelellalalalaneneneneneneouououous s s s s acacacacactivivivivivitititities l likikikikikike e e e e e sosososososolalalalalalar r r r r ststststststrererererereetetetetetet l l l l l ligigigigigighthththththts,s,s,s,s,s, b b b b b b batatatatatatteryryryryry, , , , , sososososolalalar r r r papapapanenenenenenel l l l etc., in the nearbrbrbrbrby y y y y vi
The acacacactititititition plalalalalan n n n n shshshshshall totototototo b b b b b be e e e e e cococococococococompmpmpmpmpmpmpmpmpleleleleteteteted d d d wiwiwiwiwiththththththinininininininininin t t t t t t t t t t timimimimimimimimime e e e e e e asasasasasas p p p p propopopopoposesesesesed.

ThThThThererere e e e e shall be adequququququatatatatatatatatatatate e e e spspspspspspacacacacace e e e ininininsisidedededede t t t t t thehehehe p p p p p plalalalalantntntnt p p prerererereremimimimimimimimises earmarked d fofofofor r r parkining g of vehehehehehicicicicic
raw w w mamamamamamaterials and fininininininininininishshshshshedededededed p p p p p prororororororodududududuductctctctcts,s,s,s,s, a a a a a andndndndnd n n n no o o o o o papapapapaparkrkrkrkrkrkrkrkininininining g g g g g tototototototototo be allowed outstststststsidididide on p pubublilic placeses

StStorororororororagagagagage of raw matatatatatatererererereriaiaiaiaiaiaiaialslslsls s s s shahahahahahahahallllllllll b b b b b be e e e e eieieieieithththththererererer i i i i in n n n n sisisisisilololololos orororororor i i i in n n n n n n n cocococococovevevevevevered areas tototototo p p p prererevent dust pollututut
ototototheheheheheheheheheher r r r r fugitive emimimimimissssssssssssioioioioionsnsnsnsnsnsnsnsnsnsnsns. . . . AlAlAlAlAlAlAlAlAll l l l l ststststocococococockpkpkpkpkpkpkpkpilililililililileseses s s shohohohould bebebebe c c c c c c c c c cononononononststststststruructed over imimimimimimimpepepervious soil and d d d d 
draiaiaiaiaiainsnsnsnsnsnsnsns w w w w with catch pipipipipipitstststststs t t t t t t t to o o o o o o trtrtrtrapapapap r runununofofofoff materialalalal s s s s s s s s s s s shahahahahahahahahahallllllllllll b b b b b be provided. BiBiBiBiBiBiBiBiomomomomomasass shall be s s s sto
coveveverererererered d d d d d sheds and wiwindndndndndnd b b b b b brererererereakakakakakakakakakakakakakininininininining g g g g g wawawawalllllllls/s/s/s/cucucucucucucucurtrtrtrtrtrtrtrtrtaiaiaiaiaiaiaiaiaiainsnsnsnsnsns s s s s s shahahahahahall be providedededededed a a a a a arororororororoununund d d d d bibibibibiomomomomomasasasasass s s s s stststststorororororag
to preveveveveveventntntntntnt its s s s sususususpepepepepensnsion dudududududuriririririringngngngngng h h h h h higigigigigigh h h h h h wiwiwiwiwiwindndndndndnd s s s s s spepepepepepeededed. AlAlAll l l l InInInInteteteternal r r r r r roaoaoaoaoaoaoadsdsdsdsdsds shall be paved.d.d.d.d. I Ind
vavavavavacuum c c c c c c cleleleleleanananananer s s s s shahahahahahahallllllll b b b be e prprprprovidedededed to sweep the ininteteteternrnrnrnalalalal r r r r r r roaoaoaoads. . . . . . ThThThThThThThThThThe e e e e e e Air PoPoPoPoPoPoPollllllllllllllututututututution Contntntntntrol 
shshshshshalalall be intntntntnterererererlololololockckckckckeded w w w w wititititith h h h h h prprprprprococococococesesesesess plplplplant/mamamamamamachchchchchchinininininerererererery y y y y fofofofofofor r r r shututututdododododownwnwnwnwnwnwn in casesesesesesese o o o o o of f f f f f operatioioioioionanal fa
AiAiAiAir r r r r PoPoPoPoPollution CoCoCoCoCoContntntntntrororororol Equiuipmpmpmpmpmenenenenent.

Continuououououoususususus o o o onlinininine e e (24x4x4x4x4x7)7)7)7)7)7)7) m m m m m mononononitoring g g sysysysysysyststststemememememem f f f f f fororororor stackckckckckck e e e e e e emimimimimimimissssssions shahahahahallllllllll be instal
memememeasurement ofofofofof f f flue gas discharge and the popopollllllllllutututututanananantststststststs c c c c c c cononcentrationonononon, and the data
tranansmsmsmsmsmitted totototo t t t t t thehehe CPCPCPCPCPCB B B B B B anananananand d d d d d SPSPSPCB server.r.r.r.r. F F F F F Fororor onlnlnlininininine continuousus m m m m monitoring of efflu
unit shahahahahallllllllll i i i insnsnsnstatatall web camererererera wiwiwiwiwiwithththththth n n n n n nigigigigigigighththththththt v v v v v visisisisisisioioioioioion n n n n capapabibibibibililililility and f f f f flololololow meters in the channe
carrying efflululuenenent t within the premises.
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2. General Conditions

S. No EC Conditions

2.1

No further expansion or modifications in the plant, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change/SEIAA, as applicable. In case of deviations or alterations
in the project proposal from those submitted to this Ministry for clearance, a fresh reference shall be
made to the Ministry/SEIAA, as applicable, to assess the adequacy of conditions imposed and to
add additional environmental protection measures required, if any.

2.2 The energy source for lighting purpose shall be preferably LED based, or advanced having
preference in energy conservation and environment betterment.

2.3
The overall noise levels in and around the plant area shall be kept well within the standards by
providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources
of noise generation. The ambient noise levels shall conform to the standards prescribed under the
Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

2.4

The company shall undertake all relevant measures for improving the socio-economic conditions of
the surrounding area. CER activities shall be undertaken by involving local villages and
administration and shall be implemented. The company shall undertake eco-developmental
measures including community welfare measures in the project area for the overall improvement of
the environment.

2.5

The company shall earmark sufficient funds towards capital cost and recurring cost per annum to
implement the conditions stipulated by the Ministry of Environment, Forest and Climate Change as
well as the State Government along with the implementation schedule for all the conditions
stipulated herein. The funds so earmarked for environment management/ pollution control measures
shall not be diverted for any other purpose.

2.6
A copy of the clearance letter shall be sent by the project proponent to concerned Panchayat, Zilla
Parishad/Municipal Corporation, Urban local Body and the local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal.

2.7

The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated Environmental Clearance conditions including results of monitored data (both in hard
copies as well as by e-mail) to the respective Regional Office of MoEF&CC, the respective Zonal
Office of CPCB and SPCB. A copy of Environmental Clearance and six monthly compliance status
report shall be posted on the website of the company.

2.8

The environmental statement for each financial year ending 31st March in Form-V as is mandated
shall be submitted to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of
the company along with the status of compliance of environmental clearance conditions and shall
also be sent to the respective Regional Offices of MoEF&CC by e-mail.

The project proponent shall inform the public that the project has been accorded environmental
clearance by the Ministry and copies of the clearance letter are available with the SPCB/Committee
and may also be seen at Website of the Ministry and at https://parivesh.nic.in/. This shall be
advertised within seven days from the date of issue of the clearance letter, at least in two local
newspapers that are widely circulated in the region of which one shall be in the vernacular language

2.9

The environmental statemenent t t fofofofor r r eaeaeaeachch finanancicicialalal y y y yeaeaeaear r r ending 31st March in Form-V as is ma

The energy source fofofofofor r r r r lililililighghghghting purposesese s s s s shall be prprprprefefefefeferererererabably LED based, or advanced 
preference in enenenenenerererergy conservation and envivivirororororonment betterment.

The ovovovovovovererall noise lelelelelevevevevevelslslslsls i i i i in n n n and around t t thehehehehe plant area shshalall l bebe k kept wellllllllll w w w w within the standa
prprprovovovovidididididinining noise contntntrol measures incnclululudididingngngngngngngng a acoustic hoods, s sililenencers, enclosururururures etc. on all s
ofofofofof noioioioisesesese g g g g generation. The a ambmbieientntntntnt n n n n noioioioioioisesesesesese l l l levevevevevevelelelelels s s s s shshshshalalalall l l l cocococonform to the standards p p p prererererescribed un
Environmnmnmnmenenenenenent t t t (P(Protectctctioion)n)n)n)n)n) A A A A A Actct, 19868686 R R R Rules, 1919898989898989 viz. 757575757575 d d d d d dBABABABA ( ( ( (day time) and 70 d d d d dBABABABABA (night ti

The company y y y shshshshshshshshalalalall unununundedertakake e e e e alalalalall l l l l rerererelelelevant m m m measusususurererereres s s s s for imimimimimprprprprovinininining g g g g g ththththe sososososocicicicicio-o-o-o-o-ececonomic c c c c condi
the surrououououndndndndndndininininining areaeaeaeaea. . . . CECECECECECER acacacacactivivivivivivititititititieseseseseses s s s s s shahahahahahallllllllll be unununundededededertakenenenenen b b b b b by y y y y inininininvovovovovolving local vivivivivillllag
adadadadministrarararatititionononononon a a a a andndndndnd s s s shahahahahall b b b b be e e e e e imimimimimimplplplplplemememememememenenenenenenenenenteteteteteteteteted.d.d.d.d.d. T T T T T Thehehehehehe c c c c c c comomomomomompapapapapanynynynyny s s s s shahahahahall u u u u u undndndndertake eco-develelelelelop
memememeasureseseseses i i i i i incncncncncludingngngngng c c c c c comomommumumumumumuninininininitytytytytytytytyty w w w w w w w w w w welelelelelfafafafarerererere m m m m meaeaeaeasusususususurererereres s s s s s s s s ininininininininin t t t t t t thehehehehehe p p p p p projejejejejectctctctct area fofofofofofor r ththththe overall improvovovovovem
ththththe envivivivivirororororonment.

The cococompmpmpmpmpany shall earmrmrmrmrmrmrmrmrmrmark k k k k susususususufffffffffffficicicicicicieieieieieientntntntntnt f f f f f funununununundsdsdsdsds t t t t t towowowowowowarararararardsdsdsdsdsdsdsds c c c c c capapapapapapapapapital cost and rerererererecucucucurring cocostst per annnn
implemememenenenent the conditionsnsnsnsnsns s s stititititipupupupupupupupupulalalalateteteteteted d d d d d bybybybybyby t t t t t thehehehehehe M M M M M Mininininininisisisisistrtrtrtrtrtry y y y y y ofofofofofofofofofofof E E E E E E E E E E Envnvnvnvnvnvironment, Forererereststst and Climate Chaha
well a a a as s s s the State GoGoGoGoGovevevevevevernrnrnrnrnrnrnrnmememementntntntntntntnt a a a a alolololololongngngngng w w w wititititith h h h h thththththe e e e e imimimimimimimimplplplplememememememememememememenenenenenentatation schedededededulule e e e for all the cococondndndnd
ststststipipipipululululatatatatatatatatatatedededededed herein. Thehehe f f f f f funununununundsdsdsdsdsdsdsdsdsdsdsds s s s so o o o o o o o o eaeaeaeaearmrmrmrmrmararararararararkekekekekekekeked d d d d d d fofofofofofofor r r enenenvirorororonmnmnmnmnmnmnmnmnmnmenenenenenent t t t t t mamamamamanagementntntntnt/ / / / / / popopopollution control mememememe
shall nonononononot t t t bebebebebebe diverted fofor r r r r anananananany y y y y y ototototototototototheheher r r pupurprprpose.

A A A A A cococococopy of f f f f f ththththththththththe e e e e e cleaeaeaeararararancncncncnce e e e letterer s s s s shahahahahahallllllllllll b b b b b be e e e e sesesesesesentntntntntnt b b b b b by y y y y y ththththththe e e e e e projecececect t t t t prprprpropopopoponenenenenent tototototototo concerned Panchchchchchayat
PaPaPaPaPariririririshshshshshad/Mununununununicicicicicipipipipipal C C C C C C Corororororpopopopopopoporarararararatition, Urban local Bodydydydydy a a a a andndndndnd t t t t t the l l l l l lococococococalalalalalalal NGOGOGOGOGOGO, , , , , , ifififififif a a a any, frfrfrfrfrom
suggggggggesesesesestitititions/ repepepepeprereresesesesesentatioioioionsnsnsnsnsns, , ififififif a a a a a anynynynyny, , , , , wewewerererere r r r recececeieieieieieiveveveveveved d d d d whwhwhwhwhwhilililililile e e e e procesesesesessisisisingngngngngng the prororororororopopopopopoposasasasasal.

The projojojojecececect t t t prprprprproponenent t t t shshshshshshshshshalalalall l l l l alalalalalsosososososo s s s s s submit six momomomomomontntntntntnthlhlhlhlhlhly y y y y y y y rererererereports on t t t t t thehehehehehehe s s s s s statatatus of c c c c compliance 
stststststipipipipipulated E E E Envnvnvnvnviririririronmememementntntntal Clearanananananancececece c c c cononondidididitititionononons s s s s s inininininclclududududududinining resusususususultltltltltltlts s s s s s s ofofofofofof monitorededededed d d data (both 
copipipieseseses as well as bybybybybyby e e e-mail) to the respective Regionananal l l OfOfOfOfOffififificecececececece o o o o o of f f f f MoEF&C&C&C&C&CC,C,C,C, the respectiv
Office o o o of f f f f CPCPCB a a a andndndnd SPCB.B.B.B.B.B. A A A A A A A c c c c c copopopopopopy y y y y y of Envirirononononononmememememementntntntntntal C C Clelelelelearance and sixixixixix m m m m monthly complianc
report shall b b b be e e e popopopopopostststed on the websbsbsbsbsbsitititititite e e e e e ofofofofofof t t t t t thehehehehehehe c c c c c comomomomomompapany.
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S. No EC Conditions

of the locality concerned and a copy of the same shall be forwarded to the concerned Regional
Office of the Ministry.

2.10
The project authorities shall inform the Regional Office as well as the Ministry, the date of financial
closure and final approval of the project by the concerned authorities and the date of start of the
project.

2.11
This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of
India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable
to this project.

3. Nbwl Conditions

S. No EC Conditions

3.1

The environmental clearance is subject to obtaining prior clearance from the wildlife angle,
including clearance from the Standing Committee of the National Board for Wildlife, as applicable,
as per the Ministry’s OM dated 8th August, 2019. Grant of environmental clearance does not
necessarily imply that Wildlife Clearance shall be granted to the project and that their proposal for
Wildlife Clearance will be considered by the respective authorities on its merit and decision taken.
PP shall also strictly follow the conditions mentioned in existing NBWL clearance.

3.2
The project proponent shall prepare a site specific conservation plan and wildlife management plan
in case of the presence of Schedule-1 species in the study area, as applicable to the project, and
submit to Chief Wildlife Warden for approval. The recommendations shall be implemented in
consultation with the State Forest/Wildlife Department in a time bound manner.

to this project.

Conditions

 No ECECECECECECECEC C C C Cononditions

The envirorororonmnmnmnmnmnmenentatal l clclclclcleaeaeaeaeaeararance is s s s subububububjejejejejectctctctct to o o o o obobobobobobtatatatainininining prprprprprprioioioior r r r clearance fromomomomom t t t t thehehehehe w w w w wildlife 
including cleaeaeaeararararancncncncnce e e e e e frfrfrfrfrom thehehehehe S S S S Statatatandinininining g g g g CoCoCoCoCommmmmmmmmmittetee e e e e ofofofof the Natatatioioioioioionanananal l l l Board fofofofofor r r r r WiWiWiWiWildldldldldlife, asasas app
as per the M M M Mininininininisisisisisistry’s s s s s OMOMOMOMOM d d d d datatatatateded 8th August, 2 2 2 2 201010101019. G G G G Grararantnt of f enenenenenenvivivivirororororonmnmnmnmnmenenenenental clearancncncncnce do
necessarily y y y imimimimimimplply y that W W W W W Wililililildldldldlife e e e e ClClClClClCleaeaeaeaeaearararararararancncncncncnce e e e e e shshshshshshalalalalalall l l l l bebebebebebe g g g g g grarantntntntntededed to o o o o ththththththe prprprprojojojojojojecececececececect and that their p p p p prororororopo
WiWiWiWildlife C C C Clelelelelelearananananancecececece w w w will be c c c c c cononononononsisisisisisidedededederererererererererered d d d d d d d d bybybybybybybybybybybybyby t t t t t t t thehehehehehehehehehe r r r r r r r r resesesesesespepepepepepepectctctctctctctivivivivivive auauauauauthththththorororororitititititieieieieies onononononon i i i itstststs merit and decisisisisisioioioioion 
PPPPPPPP shallllllllll a alslslslslslso strictlylylylyly f f f f follolololololow w w w w w ththththththththe e e e e e e e cococococondndndndititititioioioioionsnsnsnsnsns m m m m menenenenenentitititiononononononononononedededededededededed i i i i i in n n n n n exexexexexistititititingng NBWBWBWBWL L L L L L clclclclearance.

The prprprprojojojojojecececect proponent shshshshshshalalalalalalalalalall l l l l prprprprprepepepepepepararararare e e e e a a a a a a sisisisisitetetetete s s s s spepepepepecicicicicififififific c c c cococococonsnsnsnsnsnserererererererervation plan and d d d d wiwiwiwildlife m mananagememememenenenen
in casasase e ofofofofof the presence ofofofofofof S S S S S Schchchchchchededededededededulululululule-e-e-e-e-1 1 spspspspspecececececieieieieieies s s s s inininininin t t t t t thehehehehehe s s s s s stutututututututudy area, as applplplplplplicicicable to o ththe projecec
submititit t t t t t to Chief Wildlililililifefefefefefefefefefefe W W W W W W W Warararardedededededen n n n n n fofofofofofor r r r r apapapapapapprprprprprovovovovovovalalalalal. ThThThThThThe e e e e e e rerererererererecommendations s s s s s shshshshall be implememe
cocococonsnsnsnsululululultatatatatatatitititition with the e e StStStStStStatatatatatatatate e e e e e e FoFoFoForerererererererestststststst/W/W/W/W/W/Wililililildldldldldlifififififife e e DeDeDeDeDeDepapapapapapapapartrtrtrtmememementntntnt i i i i i i i i in n n n n n n n n n a a a a a a titititititime bound m m m m mananananner.
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भारत सरकार

Government of India
वािण� और उ�ोग मं�ालय

Ministry of Commerce & Industry
पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन (पैसो)

Petroleum & Explosives Safety Organisation (PESO)
पाँचवा तल, ए-�ाक, सी.जी.ओ.कॉ��े�, सेिमनरी िह�

नागपुर- 440006
5th Floor, A-Block, CGO Complex, Seminary Hills,

Nagpur - 440006

E-mail : explosives@explosives.gov.in
Phone/Fax No : 0712 -2510248, Fax-2510577

सं�ा /No. : P/HQ/UP/15/5128 (P486568) िदनांक /Dated : 02/09/2022
सेवा म� /To,

M/s. FOREVER DISTILLERY PRIVATE LIMITED,
SHOP NO. 37,38,FIRST FLOOR, PLOT NO.623/624,,
GULHARIYA, GORAKHPUR,,
Rudrapur,
Taluka: Rudrapur,
District: DEORIA,
State: Uttar Pradesh
PIN: 274001

िवषय /Sub : Plot No, SY. NO.A, UPSIDC INDL AREA,, USARA BAZAR,, Rudrapur, Taluka: Rudrapur, District: DEORIA, State: Uttar Pradesh, PIN: 274001 म� पेट� ोिलयम वग� A का अिध�ापन -अनु��� जारी करने के
बारे म� ।

 Petroleum Class A Installation at Plot No, SY. NO.A, UPSIDC INDL AREA,, USARA BAZAR,, Rudrapur, Taluka: Rudrapur, District: DEORIA, State: Uttar Pradesh, PIN: 274001 Grant of License
regarding. 

महोदय
/Sir(s),

कृपया आपके प� �मांक OIN1147110 िदनांक 28/08/2022 का अवलोकन कर�  ।
Please refer to your letter No. OIN1147110 dated 28/08/2022

िवषया�यग�त अिध�ापन म� िन�िल�खत पेट� ोिलयम पदाथ� के वग� तथा मा�ा के भंडारण के िलए पेट� ोिलयम िनयम, 2002 के अधीन ��प - XV म� �ीकृत, िदनांक 31/12/2026 तक वैध अनु��� सं�ा P/HQ/UP/15/5128 (P486568)
िदनांक 02/09/2022 भेजी जा रही है ।
Licence No. P/HQ/UP/15/5128 (P486568) dated 02/09/2022 granted in Form XV under the Petroleum Rules, 2002 and valid till 31/12/2026 for the storage of the following kinds and quantities of
Petroleum at the subject installation is forwarded herewith.

पेट� ोिलयम का िववरण /Description of Petroleum िकलोलीटरो ंम� अनु�� �मता /Quantity licenced in KL

वग� क �पंुज पेट� ोिलयम /Petroleum Class A in bulk 1702.00 KL
वग� क �पंुज पेट� ोिलयम से िभ� /Petroleum Class A, otherwise than in bulk NIL    
वग� ख �पंुज पेट� ोिलयम /Petroleum Class B in bulk NIL    
वग� ख �पंुज पेट� ोिलयम से िभ� /Petroleum Class B, otherwise than in bulk NIL    
वग� ग �पंुज पेट� ोिलयम /Petroleum Class C in bulk NIL    
वग� ग �पंुज पेट� ोिलयम से िभ�l /Petroleum Class C,otherwise than in bulk NIL    

कुल �मता /Total Capacity 1702.00 KL
 

कृपया पेट� ोिलयम िनयम 2002 के अधीन बनाए गए िनयम 148 म� दी गई �ि�या का कडाई से पालन कर�  और अनु��� के नवीकरण हेतु सम�् द�ावेजो ंको अनु��� की वैधता समा�ी ्की तारीख या उससे पूव�  Dy. Chief Controller
of Explosives, Allahabad  को �ेिषत कर�  ।
Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002 and submit complete documents for the Renewal of the licence to Dy. Chief Controller of Explosives,
Allahabad, so as to reach his office on or before the date on which Licence expires.

यह अनुमोदन/ अनुमित अ� �ािधका�रयो ंसे आव�क अनुमित/�ीयर� �ा� करने से या यथा लागू अ� िविधयो ंसे छूट नही देती है ।

This approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or under other statutes as applicable.

भवदीय /Yours faithfully,

((एस. डी. िम�ा)
(Shivchandra D. Mishra))

िव�ोटक िनयं�क
Controller of Explosives
कृते मु� िव�ोटक िनयं�क

For Chief Controller of Explosives
नागपुर/Nagpur

Copy forwarded to :-
1. The District Magistrate, DEORIA(Uttar Pradesh) with reference to his NOC No 430/GI.AA.A/FOR.AA/AASWANI/NOC/2022-232 DEORIA Dated 25/08/2022
2. Jt. Chief Controller of Explosives, AGRA. A Copy of the licence along with approved plan is enclosed.
3. The Dy. Chief Controller of Explosives, Allahabad (U.P.). A Copy of the licence along with approved plan is enclosed.

For Chief Controller of Explosives
Nagpur

(अिधक जानकारी जैसे आवेदन की ��थित, शु� तथा अ� िववरण के िलए हमारी वेबसाइट http://peso.gov.in देख�)
(For more information regarding status,fees and other details please visit our website http://peso.gov.in)

                                                     Note:-This is system generated document does not require signature.
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��प XV

(�थम अनुसूची का अनु�ेद 6 दे�खए)
FORM XV

(see Article 6 of the First Schedule)

अिध�ापनो ंम� पेट� ोिलयम के आयात और भंडारकरण के िलए अनु���
LICENCE TO IMPORT AND STORE PETROLEUM IN AN INSTALLATION

अनु��� सं. (Licence No.) : P/HQ/UP/15/5128(P486568) फीस �पए (Fee Rs.) 50000/- per year

M/s. FOREVER DISTILLERY PRIVATE LIMITED, SHOP NO. 37,38,FIRST FLOOR, PLOT NO.623/624,, GULHARIYA, GORAKHPUR,,
Rudrapur, Taluka: Rudrapur, District: DEORIA, State: Uttar Pradesh, PIN: 274001 को केवल इसम� यथा िविनिद� �ट ुवग� और मा�ाओ ंम� पेट� ोिलयम
1702.00 KL आयात करने के िलए और उसका, नीचे विण�त और अनुमोिदत न�ा सं�ा P/HQ/UP/15/5128(P486568) तारीख 02/09/2022 जो िक इससे उपाब�
ह�, म� िदखाए गए �थान पर भ�ारकरण के िलए पेट� ोिलयम अिधिनयम, 1934 के उपबंधो ंया उसके अधीन बनाए गए िनयमो ंतथा इस अनु��� की अित�र� शत� के
अधीन रहते �ए, यह अनु��� अनुद� की जाती ह� ।
Licence is hereby granted to M/s. FOREVER DISTILLERY PRIVATE LIMITED, SHOP NO. 37,38,FIRST FLOOR, PLOT NO.623/624,,
GULHARIYA, GORAKHPUR,, Rudrapur, Taluka: Rudrapur, District: DEORIA, State: Uttar Pradesh, PIN: 274001 valid only for the
importation and storage of 1702.00 KL Petroleum of the class and quantities as herein specified and storage thereof in the place described
below and shown on the approved plan No P/HQ/UP/15/5128(P486568) dated 02/09/2022 attached hereto subject to the provisions of the
Petroleum Act, 1934 and the rule made thereunder and to the further conditions of this Licence.

यह अनु��� 31st day of December 2026 तक �वृत रहेगी ।
The Licence shall remain in force till the 31st day of December 2026

पेट� ोिलयम का िववरण /Description of Petroleum अनु�� मा�ा (िकलोलीटरो ंम�) /Quantity
licenced in KL

वग� क �पंुज पेट� ोिलयम /Petroleum Class A in bulk 1702.00 KL
वग� क �पंुज पेट� ोिलयम से िभ� /Petroleum Class A, otherwise than in bulk NIL    
वग� ख �पंुज पेट� ोिलयम /Petroleum Class B in bulk NIL    
वग� ख �पंुज पेट� ोिलयम से िभ� /Petroleum Class B, otherwise than in bulk NIL    
वग� ग �पंुज पेट� ोिलयम /Petroleum Class C in bulk NIL    
वग� ग �पंुज पेट� ोिलयम से िभ� /Petroleum Class C,otherwise than in bulk NIL    

कुल �मता /Total Capacity 1702.00 KL
 

September 2, 2022
For Chief Controller of Explosives

HQ, Nagpur

अनु�� प�रसरो ंका िववरण और अव�थान
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

अनु�� प�रसर िजसकी िव�ास सीमाएं अ� िविश�यां संल� अनुमोिदत न�ेी म� िदखाई गई ह� Plot No: SY. NO.A, UPSIDC INDL AREA,, USARA
BAZAR,, Rudrapur, Taluka: Rudrapur, District: DEORIA, State: Uttar Pradesh, PIN: 274001 �थान पर अव��थत है तथा उसम� िन�िल�खत 5
Above Ground tank(s) for CLASS A स��िलत ह� |
The licensed premises, the layout , boundaries and other particulars of which are shown in the attached approved plan are situated at Plot
No: SY. NO.A, UPSIDC INDL AREA,, USARA BAZAR,, Rudrapur, Taluka: Rudrapur, District: DEORIA, State: Uttar Pradesh, PIN:
274001 and consists of 5 Above Ground tank(s) for CLASS A together with connected facilities.

                                                            Note:-This is system generated document does not require
signature.
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पेज सं. 2

अनु��� सं�ा-(Licence No.) P/HQ/UP/15/5128 (P486568)

नवीनीकरण के पृ�ांकन के िलए �थान
SPACE FOR ENDORSEMENT OF RENEWALS

पेट� ोिलयम अिधिनयम, १९३४ के उपब�ो ं या
उनके अधीन बनाए गए िनयमो ंया इस अनु���
की शत� का उ�ंघन न होने की दशा म� यह
अनु��� िफ़स म� िबना िकसी छूट के दस वष�
तक नवीकृत की जा सकेगी |
This licence shall be renewable without
any concession in fee for ten years in
the absence of contravention of any
provisions of the Petroleum Act, 1934 or
of the rules framed thereunder or of any
of the conditions of this licence.

नवीकरण की तारीख
Date of

Renewal

समा�� की तारीख
Date of

Expiry of license

अनु�ापन �ािधकारी के ह�ा�र और
�ा�
Signature and office stamp of the
licencing authority.

    यिद अनु��� प�रसर इसम� उपाब� िववरण और शत� के अनु�प नही ंपाए जाते है और िजन िनयमो ंऔर शत� के अधीन यह
अनु��� मंजूर की गई है उनमे से िकसी का उ�ंघन होने की दशा म� यह अनु��� र� की जा सकती है और अनु���धारी �थम
अपराध के िलए साधारण कारावास से, जो एक मास तक हो सकता है, या जुमा�ने से, जो एक हजार �पये तक हो सकता है, या दोनो ंसे,
और ��ेक प�ातवत� अपराध के िलए साधारण कारावास से जो तीन मास तक हो सकता है, या जुमा�ने से, जो पांच हजार �पये तक हो
सकता है, या दोनो ंसे, द�नीय होगा |
    This licence is liable to be cancelled if the licensed premises are not found conforming to the description given
on the approved plan attached hereto and contravention of any of the rules and conditions under which this
licence is granted and the holder of this licence is also punishable for the first offence with simple imprisonment
which may be extend to one month, or with fine which may extend to one thousand rupees, or with both and for
every subsequent offence with simple imprisonment which may extend to three months, or with fine which may
extend to five thousand rupees or with both.

 Note:-This is system generated document does not require signature.
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